Title: Regarding reported irregularities in allotment of LPG dealership and Petrol Pumps in the country.
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SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Mr. Speaker, Sir, this morning, | raised the banner line of the
newspaper, The Indian Express, in which the distinguished Minister, Shri Arun Shourie revealed so many scams
and disclosures while he was a journalist. ...(Interruptions) It is his favourite newspaper. ...(Interruptions) Sir, what
is going on? ...(Interruptions)

SHRI SOMNATH CHATTERJEE (BOLPUR): Sir, please take some action against them. ...(Interruptions)
SHRI PRIYA RANJAN DASMUNSI : Sir, we are always ready to co-operate with you. ...(Interruptions)

Mr. Speaker, Sir, our Prime Minister, respected Shri Atal Bihari Vajpayee time and again made one thing clear both
inside and outside the House that there would be good governance of the Government and also full transparency
free from all kinds of corruption. The NDA airline began its journey with this note. Whatever we may tell the House
about various scams and other things, they may take them in their own spirit. But today's revelation has come
through The Indian Express.

st Rrarst A (fel) i ader oot 3 fea 21
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Sir, the news has been disclosed as part-A. Part-B is coming this evening and Part-C will be coming tomorrow.
Each one is ready.

There was a discretionary quota for petrol pump allocation in the Tenth Lok Sabha. While we were on that side,
Members from the Opposition raised this question that such discretionary quota should be totally abolished. The
issue of discretionary quota, which was used by several Ministers including from our Government, went even before
the Supreme Court. The Supreme Court, though appreciated the method of distribution, made it clear that though it
was distributed to a number of bona fide people, such discretionary powers should not be used. This Government
came and said that they abolished the system and that now this should be processed through the Oil Selection
Board.. The Chairman of the Oil Selection Board was a handpicked retired judge. It is not by any interview or
anything. He was handpicked person of the Government. The members of the Board used to confabulate.

The first part reveals that there is no one from Kargil martyr's family. There is no one from freedom fighter's family.
There is no one who is a handicapped social worker. There is no one who is a destitute woman, but there is a list of
Party functionaries and close associates of the Ruling Party....(Interruptions) Mr. Speaker, Sir, | am not making any
personal allegation against any individual of the Government. | am not doing so. | am coming to the question of
accountability.

SHRI S. JAIPAL REDDY (MIRYALGUDA): Shri Arun Shourie, it is an invisible Government.

SHRI PRIYA RANJAN DASMUNSI : Though the Minister of Petroleum, Shri Ram Naik, assured many times in the
House that no personal preference, no kind of distribution is issued on personal preference and that all are
objectively done, it has been revealed today. | do not want to take the time of the House to read out the first part of
so many names of kith and kin.

One was allotted to Shri Chandrakant Diwate, his father is an MLA of BJP from Lakhandur. Then it is allotted to
Vishnu Sawara, Abhijit Phadnavis, Sarala Kambale, Vijaya Dhote, Pratap Adsad, Anjali Karad, Sunil
Gudhe...(Interruptions)

MR. SPEAKER: Please sit down.

...(Interruptions)
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aTemer WEIey: oY We @1 v <@ &2 Let me make it clear to everybody.

The hon. Minister of State is present here. It has been agreed that if the hon Minister Shri Ram Naik is not here, the
Minister of State would respond. If we go back on whatever we have agreed, it would really not be desirable. He is
reading the names, which he has got. The hon. Minister can stand up and refute that these names are not the
correct names. He has every right to do it.

...(Interruptions)

=t Rravwrs e ater (fafke) : seag 789y, 36 @@ W 78 o 9eda€) (@aur)
3eqE HEled A A we | & 7 3w wfHdA| Let the Minister reply.

I would like you to be brief because this is 'Zero Hour'. We must go according to the practice in the 'Zero Hour'.
=t Bradsr rasE @ oege off, § g mierd & | gar awan g .. (Inferruptions) | am not yielding.

I would like to make it clear on behalf of our party that in the distribution of favours if any Member from our party is
involved, he should be dealt with very firmly. ...(Interruptions) | challenge it with authority on behalf of my party.
...(Interruptions) | am not yielding. Why are you allowing him? ...(Interruptions)
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SHRI KIRIT SOMAIYA (MUMBAI NORTH EAST): Sir, the hon. Member is levelling allegations against MLAs and
MPs of the country. It should not go on record. ...(Interruptions)

MR. SPEAKER: Let me first know whether you are saying that these MLAs are corrupt. Have you said that these
MLAs are corrupt? Have you made any allegation that these MLAs are corrupt?

SHRI PRIYA RANJAN DASMUNSI : No. | have not made any allegation against any MLA or MP of the country. |
would like to make it very clear here. ...(Interruptions)

| respect my colleague Shri Kirit Somaiya. If he has the moral authority to accuse the newspaper that published the
names of MLAs, MPs and others, he can bring a privilege motion against that newspaper. We will support him.
...(Interruptions)
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SHRI KIRIT SOMAIYA : Sir, he is challenging the jurisdiction and doubting the intentions of the High Court Judge.
How can he challenge that? ...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : | would like to make the following submissions. My first submission to the hon.
Minister is that at the immediate opportunity available to him, he may lay on the Table — maybe, today or on



Monday - the full list of petrol pump beneficiaries during the tenure of the NDA Government.
The second thing is the composition of the Oil Selection Boards and the method in which Chairmen were selected.

The third thing is the entire matter should bea€] ...(Interruptions) Sir, if this is the way...(Interruptions) They are
exposing themselves and their interests. What can |1 do? ...(Interruptions) They are so obsessed. ...(Interruptions)
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MR. SPEAKER: Please sit down. All of you, please sit down.
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DR. VIJAY KUMAR MALHOTRA (SOUTH DELHI): Sir, how long will he speak? ...(Interruptions)

MR. SPEAKER: As far as time is concerned, you are absolutely right. | have already told the hon. Member that he
should restrict because this is a debate, which has been raised in the “Zero Hour'. *Zero Hour' means he can
mention the point.

...(Interruptions)

MR. SPEAKER: But if he is not disturbed, then he will complete as quickly as possible. So, my request to all the
hon. Members is that let him quickly complete his subject because thereafter we can go to another subject.
Therefore, | told him that there is no need of reading all the names because that will take the time of the House;
otherwise he can make his point. | am not asking hima€,

...(Interruptions)

st Rraus e ate s @ w9 gge goRl dmt &) 9 v el € 99 wes oft e @9 enfRv 1€ (araum)
Jeud HEIQY : wita o afdd|
SHRI SOMNATH CHATTERJEE : Sir, please allow me to speak for half-a-minute.

Today, everybody knew that this matter would be raised in the House. If Shri Ram Naik has been present in the
House, he could have replied instead of all the hon. Members standing up, and then we would have been happy.
But instead of that, he kept himself away. Now, so many hon. Members are disturbing and not allowing even a
sentence to be completed. ...(Interruptions)

MR. SPEAKER: Please now let him continue for a few minutes. He will complete in a few minutes' time. Then, we
will go to another subject.



...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Sir, | promise you that | will not take long time.

Sir, | make a few submissions through you to the hon. Minister. My first submission is, please at the opportune
moment, in the next week, when he feels it convenient to lay on the Table of the House the names of all the
allottees during the tenure of...(Interruptions) What do we do? What shall  do? He should lay the names of all the
allottees on the Table of the House. ...(Interruptions)

MR. SPEAKER: He is only demanding a list to be placed on the Table of the House. s&#% @1 7ot 2, anft 3w g2 =i
feved o= @ €1 ony Tar 7 HIY|
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SHRI PRIYA RANJAN DASMUNSI : Sir, my second submission to the Government is to refer the entire matter to the
CBI for immediate investigation, seeking all the documents and minutes of the Oil Selection Boards and till such
outcome comes, cancel all the allotments, come what may. ...(Interruptions) Keep in abeyance. ...(Interruptions)

Sir, my third submission through you is, property and assets evaluation by a competent income-tax authority of
those retired judges who were Chairmen and the Members of the Board should be made right from the day when
they assumed office. ...(Interruptions)

Sir, my fourth submission is that till such time the outcome is not available to the House and full report of the CBl is
not processed, the hon. Minister, Shri Ram Naik, should not hold the office to suppress and
oppressag€,...(Interruptions)

He should step down and the Government must respond quickly in this matter.

Sir, | would like to make it absolutely clear without questioning the bona fide of any MPs or MLAs - | respect them,
as they are my colleaguesa€’if any one is found in this matter to have been the beneficiary, either from that side or
this side, the law of the land should apply equally. It does not matter. Therefore, | submit the Government to
respond. If the Government's response is positive, then we will be happy, if it is not, then we will decide our course
of action. ...(Interruptions)

SHRI RUPCHAND PAL (HOOGLY): Please give me half-a-minute, Sir....(Interruptions)
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MR. SPEAKER: | have received notices on this particular subject from several Members. If | permit them all, the only
difficulty before me is that the Minister may not get time to reply because we are finishing the 'Zero Hour' at 1

o'clock and before that | have to take up the issue of Bihar. Therefore, since Shri Dasmunsi has spoken from his
party and he has made all the important demands, | permit you to speak only for two minutes. You can make the
demand and thereafter Shri Malhotra will speak for two minutes and then the Minister will reply so that we can go to
the next item.

...(Interruptions)
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e wEley : 7€ R 2, Afew urdt #t yfrer v & fog f 9w gamem| We have to work with the co-operation of all.
Otherwise, | shall ask the Minister to reply.
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FeH HWEGY AU Sl HEl, IE 91d 99 8| U@ a1 g9 9 &1 gomwd <t v, including these 7-8 Members and Shri
Malhotra, =&t a1 # feret &1 +ft gormora =& g sk # #=ft St &1 wgm fs g0 far # g «¥ because the House must know
what the Government's stand is.
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SHRI SOMNATH CHATTERJEE : Mr. Speaker, Sir, the importance of this issue is because there is a Supreme
Court judgement. | was in this House when there were serious allegations against one of the Congress Ministersa€;
(Interruptions)

S1.1Asa AR A@= @ & dras &1 Hiw T8 o, f7 § g7t g @ Al § w@ 21 &€ (sagE)
MR. SPEAKER: | have not given him the permission.

DR. VIJAY KUMAR MALHOTRA : You are not allowing me to make a submission but he is making a submission on
the same issue.

MR. SPEAKER: | think, he is not speaking on the same issue. Shri Somnath Chatterjee, | understand, you are not
speaking on this issue.

...(Interruptions)

st aaTe fE @ e aa wE o @ 2 5 e iftw Rar & adt dieht ok A fam ifew Ry At ate @ ¥ &€ (aum)

SHRI SOMNATH CHATTERJEE : Sir, the law of the land is very well-known. Of all persons, Shri Arun Shourie
dissented with the Supreme Court judgement. Are the Treasury Benches not feeling concerned? | was feeling
concerned when you took up the issue with great cudgels against some of them here, against the Congress Party



in Government. The same issue is now recoiling on you. Therefore, you should have felt that the Government
would come and say something which will solve this issue, instead of all the hon. Members rising and interrupting
the Members here. There are certain issues which should cut across party lines. You may have made some
mistakes.a€| (Interruptions)
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MR. SPEAKER: Shri Somnath Chatterjee, please take your seat.

DR. VIUAY KUMAR MALHOTRA : Sir, he becomes the Speaker always.

SHRI SOMNATH CHATTERJEE : | am not the Speaker, | am only making a request. They have suffered.
Therefore, you had opposed that. Now what is your response to this? This is what | want to know.

MR. SPEAKER: Now, please sit down.

At W (g seme S, 9 FEl o 6 SR S @ 915 fGER A 918 @ AHw W) ded o | IR ot 7 are foran €1 e e @t
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MR. SPEAKER: | am going to conclude this debate now. # su@! Hace 1 aEdl §| wde ura oft &1 &1 e fad € ok
TS dre Haft off SwR )

13.00 hrs.
a€| (araum)
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SHRI RUPCHAND PAL : Sir, you have allowed me to speak. ...(Interruptions)
MR. SPEAKER: | am going to conclude this debate.
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MR. SPEAKER: The hon. Minister will reply.

...(Interruptions)

MR. SPEAKER: He is not from that Party. Therefore, | have given him two minutes to speak.

...(Interruptions)



MR. SPEAKER: Please sit down. Shri Rupchand Pal, you may speak for one minute.
SHRI RUPCHAND PAL : Sir, let them sit down first. ...(/nterruptions)

MR. SPEAKER: Shri Rupchand Pal, please start speaking. Otherwise | will have to call the hon. Minister to reply.

...(Interruptions)

SHRI RUPCHAND PAL : Sir, this is one more scam in the series of scams that have come up since this
Government came into office. This is in relation to allotment of LPG dealership and petrol pumps. It is a great fraud
committed on the nation. As you know, earlier there had been observations by the Supreme Court Judge that they
were misusing the public funds. ...(Interruptions) | fully agree with the demand made by my esteemed colleague that
there should be a CBI inquiry in this and until the completion of the inquiry, the hon. Minister of Petroleum should
stay away from his responsibility, and the full list of the beneficiaries should be laid on the Table of the House.

ST, AN AHIG (8T | 37508 AElqy, ¥UY ddR Igid W 99 Y §| SES IR § A 6ee a1 Ut 32 €1 F $61 HSThls Bl A §
f g8 25 o wUY § tH-U dge T I R1A€] (aur)

MR. SPEAKER: Let me know what the hon. Minister has to say on this important issue.

SHRI PRIYA RANJAN DASMUNSI : Mr. Speaker, Sir, before the hon. Minister replies, | submit that | made a
submission in the Question Hour which should be replied. | want to know whether he contradicts what has been
published in the newspaper or not. ...(Interruptions)

=i THSiieTel HA [ FTH HEIGY, $H SR ¥ a1 &% Uil BT UH-Ud ITSH! STl | 7 319 & UTel & UH-Ud Afdd ®I are Pl Al
#713€| (erae)
yegE HEled @ # Ui Bl i #1 Hier el ¢ @ gl | want to know what he wants to say.

...(Interruptions)

MR. SPEAKER: What is going on? Now, the hon. Minister will reply. Please sit down.

ugifera# 3iix Wil A w@atera # wsa w3t aun Wadta sl w@arera J usa w3t (At Hahl $ER Tar) - siee weiky,
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At BT (e (Fe<uey) | oeue "elgy, 99 Sl Ygay yars g &1 e 9 ae Fara fan smem @ft we & mfwy enft ofk aa w5k
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1 Al PAN TIAR | FEAE Heled, Fad Tecl H I8 W Sl gredl g & 1247 3 139 i w1 d fagerefis &ic @1 wit w9 g3
& fpan a1 21 39 9 B Y Fegd We w9 o | A} HIT BT 7@ A T 2 @1 Had U U W FH T @ 59 g SR &

W&l BT 500 IS T FETHY 3T B BT BHAT AT IR TH BEA B AR &9 Yo T g S § @ B ...(Inferruptions)
MR. SPEAKER: Please do not disturb him. Let us listen to the hon. Minister.

i Hall HAR TMEAR | Je0g ASIGF, AT TSl B &= 811 5 10d did a9 & 918 | 376 e B afhar v 718 off|
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SHRI PRIYA RANJAN DASMUNSI : Sir, | challenge the reply given by the Minister. ...(Interruptions)
#t Hall AR AR : 30 T8 Jo1 G o | a€,| (Faum) *¥ diaw & a1 o1 drel | 737 ff dtem &1 8 21 €| (Faum)

MR. SPEAKER: Please sit down. Let the Minister complete his reply. If you do not agree with him, &€;.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : We want that he should present a list of the allotments made on the Table of
the House. ...(Interruptions)

#ft T AR TER 3R A U@ At I Tord HeT & O SuS forv § & A & fore Saw g1 o gge {3 g &1 wae dvl &€ (@aum)
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#f \< AR AR © THH! &1 & {6 1994-95 & TSl & d18 $S¥ 7 81 BI dote W fha-t wHw oM | vt e g fh &9 |wiel W™
Tefe I 9 &€) (araem)

SHRI SURESH KURUP (KOTTAYAM): What is he saying? He has to reply to the issue of new allotments. He is
telling about old allotments. He is misleading the House. ...(Interruptions)

JTEAE HEIGA 3R IMUPH! STH SR | FHIYH el et w81 aF o1ma f<ft v Are | e So1 wadhd € AfdT 9 S 9 @ € 98 o g
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MR. SPEAKER: Mr. Minister, you complete the reply, whatever be the disturbance. Go ahead. Do not stop
speaking.

...(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : We are not hearing that speech. ...(Interruptions) He is not responding to the
questions. ...(Interruptions)

st W=l PAR WER A e et ot 3 S Rerd @, e 1 Ry 7E #1 a7 9N A 99 & U @ € iR daTerd
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=t Bradsr srasEl : 98 o wd @ ?a4€] (aaam)
SHRI SURESH KURUP : He is not replying to the allegations made here. He is misleading. ...(Interruptions)

A T FAR TER | AT TR 9 X6 &4 rafia fan, 39 e fiffaa w0 4 s W sifafcaard eFf, swaat stfa erft sie =it o
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MR. SPEAKER: Shri Devendra Prasad Yadav to speak now. He wants to raise the issue concerning floods in Bihar
and | must take it up. | am sorry that | cannot give you permission to speak.

SHRI PRIYA RANJAN DASMUNSI : We cannot allow the Minister to get away like this. He has to reply, and he
cannot say like this. He should reply to our questions.

...(Interruptions)

MR. SPEAKER: Shri Devendra Prasad Yadav, please go ahead and speak. It is a very important issue.

...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Mr. Speaker, Sir, the Minister cannot get away with that type of a reply. My
question was whether the allotments made were right or wrong. He has not replied to that. My second question was
whether he is prepared to give all these papers to the CBI for an impartial inquiry. He did not reply to that. My
question was ...(Interruptions)

st weaaa aqddt : 3Ee qEIRd, IR WA g Y O, §RN UH B ff s Té R €] (amEm)
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the Chair.
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SHRI PRIYA RANJAN DASMUNSI : We cannot allow the Minister to get away like this. | charge this Government
with foul play in the distribution of petrol pumps. The Minister has misled the House. Let the Minister prove that all
these allottees, all these 95 applicants, are genuine allottees. It is a fraud on the nation.

MR. SPEAKER: It is an important issue concerning the floods in Bihar and where the people are dying. If that is not
permitted to be raised in the House, that is bad. Let that issue be taken up now, even though 'Zero Hour' is over.
Please sit down. Otherwise, a wrong message will go to the country that we do not allow a discussion on an
important issue. Shri Devendra Prasad Yadav, you can speak. | have permitted him and | will allow him to speak,
irrespective of whatever is happening here.



...(Interruptions)
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SHRI PRIYA RANJAN DASMUNSI : You please sit down, you are not the Speaker. ...(Interruptions)

FeE WEley | fER @ ag & Ry W e aiferg| 77 9ga wewyet far #1 It is my duty to do justice. The issue of floods in
Bihar is also a very important one. | gave you permission, you have all spoken, and the Minister has replied to it.
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...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI : Mr. Speaker, Sir, since the Minister suppressed the information, misled the
House, connived with the corrupt in the distribution of petrol pumps, in protest, we are walking out. We shall come
back and raise the same issue. We shall not spare the Government on this issue.

13.13 hrs

(At this stage, Shri Priya Ranjan Dasmunsi and some other

hon. Members left the House.)



